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[Mr, Speaker]

of Private Resolutions are to be dis-

posed of some reasonable time has to be

fixed up within which discussion on a .
Resolution may be finished. To carry,
on a Resolution from day to day means

practically blocking all other Resolu-

tions.

Shri 8. S. More (Sholapur): Which

is the final authority to decide?

Mr. Speaker: The House itself, prac-
tically. They can move for closure.

Shri 8. 8. More: We will decide
when the discussion shall be over.

Mr., Speaker: Yes. But the complaint
ie. (Interruption).

Order, order. The hon. Member is
in the habit of interfering while the
Chair is on his legs. Let him hear
first.

I am merely inviting the attention
of all the hon. Members—the entire
House—to a grievance of some Mem-
bers which, I believe, is prima facie
legitimate. The House Iis sovereign
indeed. The majority may decide
anything it likes. But the question
is whether the majority should have
some regard or not, and whether there
could be any compromise on such
questions. Of course, we have a Com-
mittee on Private Members' Bills.

The matter comes to me by way of
representation that private Members’
resolutions may also be included in
the jurisdiction of that Committee.
But that is a different matter. What I
wanted to invite the attention of the
hon. Members to is that they should
see that the discussion has some limi-
tations so as to leave time for other
resolutions to come in, some time dur-
ing the current session at least. That
is the only thing which I wish to in-
vite the attention of the hon. Members
to. There are so many ways in which
this can be done, if the Members are
anxious to cooperate with each other
for the purpose of bringing more mat-
ters for discussion in the House, in-
stead of taking up all the time by one
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matter. I quite appreciate that all
matters are not of equal importance.
Some matters may require very long
discussion. Granting all that, it has
to be conceded, to my mind, in fair-
ness to the Members of all sections
of the House that, there must be some
limit to the discussions so as to give a
chance to others tp bring forward their
resolutions before the House. '

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
May I make a submission, Sir? So far
as Government is concerned, they do
not want to precipitate a closure for
the reason that.they might be misun-
derstood that on a very impartant sub-
ject like this Government does not
want full discussion of the matter. I
am informed, Sir, that my colleague,
the Minister of Planning would inter-
vene in the debate today and after
that Government is entirely in the
hands of the House and the Chair whe-
ther the discussion should continue or
be closed.

Sardar A. S. Saigal (Bilaspur): May
I make a submission, Sir?

Mr. Speaker: No submissions.

I may inform the hon, Minister that
many of the hon. Members who have
come to me and complained are mem-
bers of the majority party.

TELEGRAPH WIRES (UNLAWFUL
POSSESSION) AMENDMENT BILL

Mr. Speaker: The House will now
proceed with the further considera-
tion of the motion “That the Bill to
amend the Telegraph Wires (Unlawfu!
Possession) Act, 1950, be taken into
consideration.” Mr. N, B. Chowdhury
was speaking.

Shri N. B. Chowdhury (Ghatal): Sir,
when I was speaking on this Bill, I
raised the fundamental question about
jurisprudence, and my intention was
that no innocent people are punished
as a result of this measure. Previ-
ously, under the Principal Act thcre
was a provision that the Governmient
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would have to prove that the particu-
lar piece of telegraph wire which
might be found in the possession  of
some person belongs to the Posts and
Telegraph Department. But, now,
clause 4 of the amending Bill says:

“which the court has reason to
believe to be, or to have been, the
property of the Posts and Tele-
graphs Department of the Central |
Government”,

would be omitted.

Sir, if this is omitted. the responsi-
bility of bringing in evidence as to
the telegraph wire being the property
of the Posts and Telegraphs Depart-
ment is altogether dispensed with. So,
it is likely that innocent people who
may not know whether a particular
piece of copper wire is a telegraph
wire within the scope of the definition
of the Act.

[MR. DEPUTY-SPEAKER in the Chair]

Sir, as we all know, the telegraph
wire is not . manufactured in large
quantities in this country; it is mostly
imported from U.K, and U.S.A. So,
when this thing is imported, we have
to be sure that this is imported by the
Government totally or any other im-
porter who might be importing this
commodity into the country delivers
the goods to the Government and does
not deal in it privately.

Sir, in this connection, I may point
out thatsofar asI have come to know,
there is a private company at Jamshed-
pur which manufactures a little quan-
tity of this telegraph wire. If it is
so, then some quantity of telegraph
wire may come into the possession of
some innocent persons. It may be
that they may not at all know that that
comes within the scope of the defini-
tion in this Act. Or it may be any
other particular piece of wire which
is not covered by this definition. So,
what will happen in that case? It may
be that a copper wire is not a tele-
graph wire according to this definition.
But, as the prosecution has no res-
ponsibility to let in evidence that the
particular copper wire is the property
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of the Government, innocent persons
might suffer,

It has been reported that the police
in different parts of the country do
not sufficiently co-operate with the
staff or the people who want to detect
the offenders. We have come to
know that at a place called Villivak-
kam in Madras, or near about that
place a gang is reported to be operat-
ing and when even linemen and En-
gineering supervisors want to detect
such offenders, the police do not co-
operate with them. So, if this mea-
sure is adopted, Government have to
be particularly careful that innocent
persons are not harassed.

Then, expert opinion says that in-
stead of copper wire, aluminium wire
can be used at least in the case of
trunk lines. So, the Government may
ask the National Physical Laboratory
to examine the question and in that
case Government will have the advant-
age of manufacturing it in this coun-
try. Moreover, when the matter is a
very important one and when this com-
modity is not being manufactured in
this country and it is necessary to
maintain the essential services here.
the Government would do well to con-
sider the proposal of setting up a fac-
tory to manufacture this particular

. kind of telegraph wire in this coun-

try. So far as we know, Sir, there is
the Hindustan Cables Factory which
is entrusted with the work of manu-
facturing only telephone wires; why
not they manufacture telegraph wires
in this country?

Mr, Deputy-Speaker: If that alumi-
nium wire is also stolen?

Shri N. B. Chowdhury: The copper
wire is very costly, Sir, and it is not
to be found here. They have to im-
port it. Suppose an embargo s
placed on this commodity, it will not
be possible to import it. So, in such
circumstances, it would be very diffl-
cult to maintain the essential services.
For those reasoris it is very necessary
that a telegraph wire factory is set up
in this country.
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With these words, 1 would like to
_say that the Government should take
. greater care to see that innocent peo-

ple are not harassed because the pro-
secution inthis case has no responsibi-
lity. of letting in initial evidence re-
garding the particular telegraph wire
being Government property.

Shri T. B. Vittal Rap (Khammam):
Mr. Deputy-Speaker, Sir, this is a
Central subject. When telegraph wires
are stolen, the first thing the local
police do is, in order to short-circuit
the proceedings, to catch hold of the
line-man and supervisor and harass
them, but the department does not
provide any sort of protection to them.
What I want to ask the Minister is
whether some sort of safeguards are
provided to them from police harass-
ment. Somebody steals away the
wires, and the departmental linemen
and engineering supervisors are haras-
sed and put all sorts of questions. Sir,
I would like the Minister to give them
some safeguards from police harass-
ment. That is al] that I have to say
on this Bill.

Shri Raghavachari (Penukonda):
Thig is no doubt a simple matter. I
think that the law of evidence, in so
far as the burden of proof is concern-
ed, is sought to be inverted in this
case, We know of offence, particu-
larly of ‘being in possession of stolen
property’; but now the case here is of
one being in possession of copper wire
of a particular manufacture. There-
fore, the Government want to make
mere possession of an article an
offence unless the man in possession

explains his innocence. It is rather
a very strange kind of thing. There
are two or three difficulties. One is

that there is absolutely no place for a
‘guilty mind’ in this case and to make
..the mere possession an offence is most
-unjust. Secondly, they have no doubt
described the copper wire to be of a
particular gauge or something of the
kind. The question ig whether cop-
per wires of that gauge were not avail-
able for sale: in other words, were
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not people already importing or pur-
chasing and selling such wires? In
all such cases he must establish his
lawful possession. We do not expect
and accounts and other
things to prove it. If those wires
were already available in the country
by purchase or gift or by any way, to
make a law to-day that if you are
found in possession of such wires, you
had better explain your lawful pos-
session, 'would mean serious injustice.

The other point I wish to say is this.
The language here in Section 5 is
“Penalty for unlawful possession of
telegraph wires”, but what is stated
below is penalty for possession, What
is “being lawfully in possession”? I
pay for something and get into posses-
sion. Is it unlawful possession?
Therefore you should omit the words
“unless he proves that the telegraph
wires came into his possession lawful-
ly". It is only some people that
get permission to sell, but here it is
said to apply to every person who is
in possession. So, if the ‘guilty mind’
is taken away, it becomes difficult.
Without any kind of a regard to the
mind of a person namely the guilty
mind, I feel, Sir, that this is taking
too much of powers simply because
telegraph wires are often stolen—-
.are. valuable property;
they are kept in the flelds and every-
where and available therefore to any-
body. Therefore, the matter, though
simple, requires to be carefully con-
sidered as it involves a principle of
criminal jurisprudence where the
guilty mind is entirely taken away,

Shri 8. 8. More (Sholapur): I do not
wish to repeat the points which have
been put to the House by my learned
friend, Shri Raghavachari. I would
like to ask one or two questions of the
Minister. In the Statement of Ob-
jects and Reasons, it has been stated
interpretation by
courts was adverse to Government and
therefore this reference has been
made,—

“In interpreting this section, the
courte have held in one or-two in-
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stances that before the onus shifts
to the accused to prove that he
came into pussession of the wires
lawfully, the prosecution has to
discharge the initial onus of fur-
nishing evidence on which the
courts would have reason to be-
lieve that the wires were or had
been the property of the Posts
and Telegraphg Department.”

The Deputy Minister of Communiea-

tions (Shri Raj Bahadur): The hon.
Member is not audible to me. Will
he speak a little louder please?

Shri S. 8. More: I was referring to
the Statement of Objects and Reasons
and it is stated there that Government
found it extremely difficult to establish
the identity of the property in gques-
tion and that some courts came to the
conclusion that Government did not
discharge the initial onus of furnish-
ing evidence before the onus was
shifted on to the person in dock to
prove the legality of his own posses-
sion. Here the reference is to one
or two courts. . I should like to know
from the Minister which courts gave
that decision. @ Were they courts of
the lowest order or.district courts or
High Courts or the Supreme Court?
Supposing in some cases which were
being tried in the lower subordinate
magistrate's court it was found diffi-
cult to prove the identity, is it fair to
amend the Act casting the onus on
the accused in every case? So, I would
like the Minister to specify deflnitely
in what particular cases such an in-
terpretation was given. It was per-
haps a natural interpretation and the
court did not go wrong in holding in
those cases that it was the Govern-
ment's responsibility to prove that the
property belonged to the Posts and
Telegraphs Department. 1f Govern-
ment failed to discharge that initial
onus, they cannot blame the courts
for putting that sort of interpretation.
I think that bringing in this reference
the adverse decisions of the courts In
this vague manner is likely to mislead
the House. We must know why the
courts came to this conclusion and
whether there wag any legal defect ‘in
our own statute or whether it was the
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incompetence of those men in charge
of the case to prove it. For the in-
competence of those persons, certain
provisions are being sought to be
placed on the statute book. As a
matter of fact, by this provision we
shall be giving shield and cover to in-
rompetent prosecutors or persons con-
ducting the case on behalf of the pro-
secution. The rustics, in many cases,
do not know the make of the wires.

Pandit K. C. Sharma (Meerut Distt.
—South): Why should rustics have
this?

Shri 8. 8. More: As a matter of fact,
they are not endowed with that amount
of education. Some innocent persons
may casually come In possession of
these wires. (Interruption). My hon.
friends have better experience of the
wires, but 1 plead that I am very in-
nocent in this matter. My submis-
sion is that I do know something of
law and I should say that the Minis-
ter owes to this House an explanation
as to what forced Government to come
with this sort of drastic amendment.

Pandit K. C. Sharma: I beg to submit
that in view of the addition of another
section, namely, section 4A. and fur-
ther in view of the amendment of sec-
tion 6, this controversial clause, i.e.
the omission of words in section 5, is
unnecessary, because the very posses-
sion, under section 6 as amended, be-
comes unlawful and punishable. There-
fore, the removal of these words from
section 5 which, Mr. More referred to
as being controversial, s unnecessary.

3pM.

I have further to submit that I do
not agree with my friends that there
is any question of a principle involv-
ed so far as the onus of proof of In-
nocence is concerned. Ag a matter
of fact, there have been a number of
cases of theft of this kind of wire. This
sort of commodity is not available any-
where. It is Government property.
So, the very fact that one is in posses-
sion of this kind of wire presupposes—
it prima facie proves—that the wire is
stolen property. The courts may
have given a judgement; sometimes -
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courts give wrong judgment, and the
courts are not always right; but the
lawyer's stand is perfectly right. With-
out even removing the word, the court
has no option but to come to the con-
clusion that the type of wire involved
is stolen property. “Believe” means,
“believe under the circumstances.”
When I say that property belongs to
A, it cannot belong to B, it
cannot belong to- C, it cannot be-
long to D. There are four persons who
are likely to possess the property.
When B, C and D are eliminated, only
one remains with the property. That
property belongs to A. It cannot be-
long to a private citizen, because it can-
not be imported except by the Gov-
ernment. The presumption is that
the property belongs to Government—
Government has the right of presump-
tion—and whosoever possesses it,
other than Government, is in posses-
sion of unlawful property and, as such,
must be punished.

Further, this sort of offence must
be taken very serious note of. I am
one of those who would plead that a
law should be passed that any man
who is interfering with the telegraph
wire or with communications of this
kind in the country must be shot at
first sight. Otherwise, the whole set-
up will go wrong. It is a very seri-
nus thing, and this sort of offence is
a very serious one. With these words,

I conclude,
Shri Sarmah (Golaghat-Jorhat):
The hon. Member Mr. More said

that he knows a little bit of law
and as a person who knows law
thought that this piece of legislation,
particularly this amendment, was not
necessary. Perhaps the hon. Mem-
bér has bétome, with his knowledge
of law, an idealist unrelated to facts.
I know also a little bit of law and 1
also know a little bit of facts concern-
ed with such offences. Overnight, a
mile or two-mile length of copper wire
is stolen away and the telephone com-
munication for a place for a distance
of four or six miles goes completely
out of contact. Now, Sir, ever under
Section 411, ILP.C.,, a prima facie case
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has to be made out. But then, recent
possession of the property is also evi-
dence in support of that offence, a
prima facie case. In such offences,
there are a set of unscrupulous tra-
ders or blackmarketers who incite
bad characters to cut and steal away
these wires from the poles in consi-
derable length and give them to those
people who have got good resources.
These blackmarketers who purchase
from the thieves have good resources.

They have long arms. They have
got organization. In certain States
it is found that overnight wagon-

loads of mustard seed becomes sesa-
mum, rice becomes . something else
and sometimes potato becomes tobacco.
All these things happen because the
traders are resourceful people and
they have got plenty of money in
their hands. Since the price of cop-
per rose, the blackmarketers made
good profit out of them. Therefore,
1 submit, Sir, that my idealist lawyer
friends would please come down to
brass tacks and face facts. I hope
they will unequivocally support this
salutary measure, particularly the
Jimendment to clause 5.

Shri N. Rachiah (Mysore—Reserved
—S8ch. Castes): I wholeheartedly
support ‘this amending Bill, because I
come from Mysore State where 1
know of many cases in which copper
wires in large quantities, belonging to
the Posts and Telegraphs Department,
have been stolen by the people there
and the people have been arrested. I
think on the 7th November there was
a theft committed in Mysore State, of
the copper wire, when I was just leav-
ing Mysore. One telephone operator
whom I know came and told me that
certain quantities of wire were actu-
ally cut and were stolen and he was
hurrying to go and investigate the
matter., In Mpysore generally there
are so many instances where these
thefts are common. In our country
many a time, even without the sanc-
tion of law, very many people are
subject to all sorts of inconveniences,
exploitation and the like. When such
is the case in our society, naturally,



1463 Telegraph Wires

uhscrupulous people will certainly
iry to knock off the Government pro-
perty with the result that there will
be no law and order, no respect or
honour for the Government. As such,
it is quite essential to see that the
Government property at least should
be protected in the interests of the
nation. There must be a fear and
apprehension in the minds of the peo-
ple that theft of a property belonging
to the Government is a serious
offence. “First, it is our property,
and we should not touch it and we
should not steal it.” That should be
the mentality or the attitude of the
citizens of the country. When such
things are happening without realis-
ing the seriousness of the theft, my
friends say there should not be any
harassment. The police officer can never
‘harass anybody unless there is a com-
plaint by the department concerned
or the officer concerned that such and
such a theft has been committed. How
can the police officer go and arrest the
people and harass them? There must
be a complaint,  because theft is a
cognizable offence. It is only on
receipt of the complaint that a police
officer goes and arrests the person. I
am sure any police officer, as a matter
of fact—I have experience of this
thing—will never go and arrest a
‘man unnecessarily and without the
law behind his action. So, it is very
essential that the law must be there
1o see that such things should not be
repeated, in the interests of the coun-
1iry.

"Now, in the second paragraph of
‘the Stalement of Objects and Reasons,
ihe onug of proving that the copper
wires were not the property of the
Department will lie on the accused.
It is qQuite reasonable and justifi-
able, because, when a man is in pos-
session of stolen property, he can
prove that “I bought it from somebody.
[ never got the receipt. I am in pos-
session of this property by lawful
means.”  Further whenever there is
theft of a Government property, there
js little question of the quantity or
site from which it is stolen. The site
«can. easily be identified and the wire
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also can be identified as Government
property and not private property. As
such, the onus of proving that the
copper wires were not the property of
the Department should lie on the
accused is quite justifiable and proper.
I wholeheartedly support this Bill,
Sir, because it is in the interests of
the Government property, and there
must be fear and apprehension in the
minds of the people.

Shri N. Somana (Coorg): Mr.
Deputy-Speaker, I also associate my-
self in fully supporting this Bill, 1
feel that in this measure the question
of mens rea is not important. This is
a very salutary measure; it is not only
a curative but a preventive measure,
The description of telegraph wire is
made clear in Section 2(b) and reads
thus:

“telegraph wire means any cop-
per wire the gauge of which, as
measured in terms of pounds per
mile, is between 147 and 153, or
between 196 and 204 or between
294 and 306."

It is made clear that no person can
possess such wire unlawfully. If he
is able to show that it is lawful pos-
session that he has, then it is all right;
otherwise, every possession becomes
unlawful ipso facto. It is made clear
that this is a special law. My hon.
friends Shri Raghavacharl and Shri
More were referring to the question
of .the general law and said that the
prosecution ought to prove the case,
but this is a special law and I am
sure my hon. friends will admit that
in all special laws the onus can shift
to the accused. Since this is a spe-
cial law, the onus can shift to the ac-
cused because there is a preventive
section which says that copper wire
of a certain description shall not be
sold or purchased except with the per-
mission of the authorities. This mea-
sure does not go against any princi-
ple of jurisprudence. It is a neces-
sary measure. As has been made
clear in the Statement of Objects and
Reasons, in cases of thefts, it will be
very difficult for the - Postal Depart-
ment or for the prosecution to prove
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that the wire belonged to the Postal
Department. That is why some
courts rightly felt—we need not go
into the question as to which courts
felt—that unless the prosecution was
able to prove that the wires belonged
to the Postal Department, no case can
be established of theft. In order to
get over this difficulty of the Postal
Department and the prosecution, this
Bill has been brought forward. My
humble opinion is that it is a very
salutary measure and I hope the House
will wholeheartedly support it.

Shrd - V, 'P. "Nayar (Chirayinkil):
May I seek a clarification from the
hon. Member?

Mr. ‘Deputy-Speaker: No clarifica-
tion from one hon. Member to an-
other. All clarifications will be made
by the hon. Minister,

Shri V. P. Nayar: I only thought that
if it was clarified, it might possibly
avoid a long speech.

Mr. Deputy-Speaker: Each hon.
Member is entitled to say something
and not make clarifications across the
benches.

Shri Tek Chand (Ambala-Simla):
Sir, copper wire is a very precious
commodity, but more precious than
copper wire are the liberties of human
beings; more precious than copper
wire are the cardinal principles of
criminal jurisprudence. For cen-
turies, there is one elementary and
fundamental principle of criminal
jurisprudence:  Actug__ mon . facit
re igi_mens sit rea. We have
given a go-by to that principle,

The Minister of Communications
(Shri Jagjivan Ram): Many principles
have been given a go-by.

Shri Tek Chand: Thig principle has

been established in this country just .

g@s much as in other old liberty-loving,
justice-loving and fairplay-loving coun-
tries of the world.

Ty an woay feg (T
qfiww) . Sw g !
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Shri Tek Chand: Therefore, it is
very important that anybody who is
found in possession of the banned cop-
per wire—before his guilt is establish-
ed in a court of law by the prosecu-
tion on whom the onus heavily rests
to prove his guilt—should not be de-
prived of his liberty simply because
somebody has planted a little copper
wire on him, or simply because he
has been in possession of the banned
quantity or the banned quality of cop-
per wire. The important point to be
considered by Government is this:
just as in the -case of a receiver of
stolen property you have to prove two
things, viz. (a) that the property was
in fact stolen and (b) that the accus-
ed was a conscious receiver of the
property, similarly so far as this pre-
cious article is concerned, it would
have been desirable that before a man
forfeits his liberty for a period upto
five years it should be established—
it should not be for him to establish
but for the prosecution to establish—
that he is the guilty man.

Mr. Deputy-Speaker: I am afraid
hon. Members have lost sight of the
scope of the Bill. It is not as if the
burden of a criminal case is thrown
on the accused. They merely say
that after the passing of this Bill no-
body shall purchase or sell copper
wire except with the permission of
the Government. If anybody obtains
copper wire of this description with-
out a licence, then it becomes unlaw-
ful ‘possession.

Shri Tek Chand: May I elucidate
the point? Suppose a person pur-
chases a heap of junk of barbed wire
or some old iron and in that heap of
junk there has crept in some yard-
lengths of this precious commodity
also, it makes the possession of that
commodity a dangerous and unlaw-
full possession.

Mr." ‘Deputy-Speaker: Possession is.
not harmful.'

Shri Raghavachari: If you will read
Section 5 in the Annexure, you Wwilk
see that is says:—

“Whoever is found or is proved
to have been in possession of any -
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quantity of telegraph wires which
the court has reason to believe to

This was the old Section. Now, they
want to omit the words “which the
court has reason to believe to be, or
to have been, the property of the
Posts and Telegraphs Department of
the Central Government”, That
means. everybody in possession is an
offender. '

Mr. Deputy-Speaker:
without a licence.

Shri Raghavacharl: In this, there 1s
no question of licence.

Possession

Mr. Deputy-Speaker: I see the point.
The hon. Member may proceed.

Shri Raj Bahadur: May I intervene
to clarify the point or reserve my re-
marks till the time I reply?

Mr. Deputy-Speaker: He may repty
at the end once and for all.

Shri Tek Chand: I was giving you
an illustratian, Sir. Suppose a per-
son purchases some junk containing
rusty material like barbed wire etc.
and in that heap, there happen to be
a few yards of this precious copper
wire, he becomes guilty and in order
to avert the impending disaster of
five years incarceration and/or fine, he
has to prove that he purchased thi3
junk with his eyes shut and he was
therefore innocent. The burden of
proof rests on him. Take the ana-
logy a step further. Suppose this
individual who hag purchased this
junk innocently sells it innocently to
another. Then that other person is
in the same jeopardy. It is not that
the length of wire has to be so many
yards or feet. [Even one yard is
enough, and the innocent possessor or
seller or purchaser of one yard c?
this copper wire stands to forfeit his
liberty. and he has to establish his
innocence. Therefore, whereas it is
important that Government property
should not be stolen, whereas it is of
great moment that this copper wire
should not change hands or should not
be a subject matter of private deal-
ings, it is ‘equally’ important that
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innocent people who come by its pos-
session innocently ought not to be
harassed and their liberty ought not
to be jeopardised. If the danger is
so great, as is being made out to be,
Government could very well say: if
a man is in possession of this quantity
in a certain measure and the limit
were given (that is half a ton or one
quarter of a ton, whatever the unit of
measure is) in that event the presump-
tion would be against him and he has
got to discharge the weight of the
onus, the weight of the presumption.
But in this case the law has become
so strict that if it is to be found in any
quantity, even if it happens to be halfl
a seer, a pound of it, he stands to lose
his liberty. This aspect is worthy of
consideration of the hon. Minister.
This is a matter which his Department
should ponder over, and they should
see that the liberty of the people is
not trifled with, because a particular
individual happens to be a persona
non grata with the local police. There-
fore, the danger of planting one

I see the hon. Deputy Minister is
laughing. Well, I wish only to point
out to him that there are cases virtu-
ally in every State where bottles of illi-
cit liquor are planted, arms are plant-
ed and other articles are planted upon
the opposite faction; or because the
police agency or the excise agency
which wants its palms to be greased
which the man is not in a position to
do, or in order to settle old scores these
things are planted and an innocent
man is on the wrong side of law.

Shri 8. S. More: Perfectly correct!

Shri Tek Chand: That being so, It
is extremely desirable that adequate
steps should be taken to see that in-
nocent men are not punished. Let
the prosecution establish his guilt and
then let the court impose upon him the
appropriate punishment in the circum-
stances of the case.

Shn K, K, Basi (Diamond Harbour):
Mr. Deputy Speaker, Sir, the Bill has
been represented to be an innocuous
one. In fact, it is a dangerous mea-
sure. - The Statement of Objects and
Ressong says that in one or two cases
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the courts of law held that under the
existing law mere possession is not
illegal.

Sir, yesterday I enquired of the hon
Deputy Minister whether apart from
the cases that took place......

Shri Raj Bahadar: I wish to bring
‘to your notice that the hon. Member
Mr. Basu has spoken once yesterday.

Shri K. K. Basu: I put a question: i
did not speak.

Mr. Deputy-Speaker: I am afraid at
this rate we cannot conclude any de-
bate. Hon. members have two me-
thods of voicing their opinion, Some
people ma;* be satisfled by merely eli-
citing an answer to a question. By
putting that question their turn is
over. Other Members who have got
some argument to be placed beforz
the House, will be called upon to do
50. How long can I go on?

Shri K. K. Basu: Let us then know
the procedure of the House: is a mem-
ber not entitled to put a question with-
out giving up his right of speaking?

Shri Raj Bahadur: 1 would invite
Your attention to page 3755 of yester-
day's proceedings. After I spoke
Shri R. K. Chaudhuri spoke, and later
Shri K. K. Basu. I have not spoken
after that.

Shri R. K, Chaudhuri (Gauhati):
May I know which R. K. Chaudhuri—
Ranbir Singh Chaudhuri?

Shri Raj Bahadur: The hon. Mem-
ber is too familiar to be mistaken. Of
course, I have no objection, if you pro-
pose to give Shri Basu a chance again.
If he was merely seeking a clarifica-
tion, I should have been given an op-
portunity to reply.

Shri R. K. Chaudhuri: May 1 ask
the hon. Minister whether he is sure T
spoke yesterday? My hon. friend
knows me very well and he cannot
forget me.

‘Shri Raj Bahadur: I can assure no-
body can forget Mr. R. K. Chaudhuri.
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Mr. Deputy-Speaker: This is what I
find in yesterday's proceedings.

“Shri Raj Bahadur: The Bill it-

self says that if anybody wants to

. be in possession of such wires, he

can do so only with the permission
of the prescribed authority.”

The Minister does not continue: he
sits down. Shri R. K. Chaudhuri
never escapes my eye and I called
upon him. He spoke as follows:

"Durilng war-time a lot of these
wires was disposed of. Certain
American officers gave certificates
which ended in the acquittal of
certain persons who had been pro-
ceeded against.

Shri K. K. Basu: I would like to
know for clarification whether such
types of wires, even if they are im-
ported under licence, can be sold
in the open market and any private
individual can legally purchase it
or be in possession of it? We would
also like to know whether in recent
times there have been thefts only
of wires of this gauge. The Min-
ister's speech does not explain
these things.”

Then I called upon Shri N. B.
Chowdhury to speak. It is not as if
these are interruptions to the hon.
Minister’s speech. He had conclud-
ed his speech. Then I looked rrund
and calleq one Member after an-
other. Some hon. Member may put
it in the form of questions; other
hon. Members may speak and ask
for some elucidation. If during the
speech of g Minister an interjec-
tion is made for clarification it is
a different question. In this case
the hon. Member hag had his
chance. The hon. Member, 1if he
wanted could have continued.

Shri K. K. Basu: I sat down be-
cause I thought the hon. Minister was
going to reply me. In the meantime
you called another hon, Member.

Shri Raj Bahadar: If the hon. Mem-
ber wants to contribute anything I
welcome it.

. Mr. Deputy-Speaker: This leads to
all sorts of confusion both in the
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minds of the Chair and of hon. Mem-
bers. I do not want any hon. Men-
ber to go away with the impression
that he has been denied an opportu-
nity of speaking.

After the hon. Minister has conclu-
ded, if any hon. Member wants to
partake in the discussion he should
follow up with a speech. During the
course of the Minister's speech if any
question is put, he will answer it, if
he chooses to, then and there. Let
hon. Members, either by way of ques-
tions or suggestions, have only one
<hance, because otherwise it leads to
difficulty.

I am prepared to call upon Shri
Basu now.

Shri R. K, Chaudhuri: Not me ?

Mr, Deputy-Speaker: 1 am not going
to allow Shri Chaudhuri,

Shri R. K, Chaudhuri: Usually the
points of Information are asked dur-
ing the speech of a Minister or a par-
ticular Member. But you, Sir, have
ruled more than' once that the ques-
tions should be put to the Minister at
the end of his speech, Yesterday,
therefore, I drew his pointed atten-
tion to the fact that a lot of these
wires was disposed of during war time,
That is all. If you require any evi-
dence I can cite my friend Shri Jhun-
jhunwala because I told him ‘I am not
going to speak now', and he said
‘you speak tomorrow’.

Mr. Deputiy-Speaker: To avoid any
misunderstanding, hereafter let us fol-
low one procedure.

Shri 8. 8. More: You should not be
50 rigid, Sir.

Mr, Deputy-Speaker: The hon. Mem-
ber has got a knack of saying things.
It is not a question of rigidity. There
must be an end to this. I did not ask
the hon. Minister to point out that
hon. Members have spoken,

During the course of the speech, as
and when necessary for clarification,
if a Member gets up and the Minis-
ter yields and gives way, he may
answer then and there. At the end
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of it, if a Member wants to put any
questions, whoever wants, let him do
so. But if he wants to speak, let him
reserve those questions to the end of
his speech. Otherwise it creates con-
fusion. Then in his speech if he puts
a question let the Minister, if he is
prepared, get up and answer it. If an
hon. Member wants to put only ques-
tions, let him put those questions and
sit down. Shri R. K. Chaudhuri
might have continued yesterday. I

. do not want to prevent hon. Mem-

bers from speaking. But this confu-
sion may be avoided.

Shri K. K. Basu: Sir, I want to em-
phasise two points. As I read the
existing Act, there are provisions
under section 3 where a particular
time is given within which the per~
sons who possess certain types of
telegraph wires should make a decla-
ration. There is also a time given to
convert and sell out if persons have
in their possession telegraph wires
which exceed a certain guantity. In
spite of these two specific provisions
in the parent Act, the Minister has
brought forward this amending Bill
in order to avoid certain judicial de-
cisions. As my friend Mr. More has
put it, I would like to know if the
Minister has got an overwhelming
number of cases supporting the point
of view that normally under the exist-
ing law persons who possess certain
types of telegraph wires can be pro-
secuted under those provisions, why
did he not go up to the highest court
of appeal? That point he has not
clarified. There are thousands of judi-
ciaries and courts in our country.
One or two of them might have de-
cided in a particular fashion, whereas
others might completely accept the
intention of the legislators as enun-
ciated in the parent Act. Therefore,
unless this provision is made clear
enough, this particular amending Bill
has very dangerous potentialities.

Now the position is that anybody
who possesses these wires is deemed
to be in illegal possession of the
same, But the fact that the particu-
lar wire belongs to the Posts and
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Telegraphs Department has to be
proved. The words “which the court
has reason to believe” give the courts
a wide discretionary power. If we
accept thap the courts are certainly
reasonable and very judiclous, they
will normally support the Govern-
ment that these being telegraph wires
which are not normally found in the
market, they belong to the Posts and
Telegraphs Department in view of
the specific provisions contained in
section 3 of the parent Act.

The hon. Minister wants to delete
the provision “which the court has
reason to believe to be, or to have
been, the property of the Posts and
Telegraphs Department of the Central
Government”. Therefore what hap-
pens now is, as my friends have put
it. anybody who has even a foot of
telegraph wire inadvertently or by
curiosity——some villager might have
kept it out of curiosity—he is to be
prosecuted.

Also, the provisions of section 4A
which is going to be inserted are very
dangerous. As you have rightly point-
ed out, these sales and purchase have
to be under licence, by permit. Sup-
pose an importer is allowed—Govern-
ment does not say that this particular
type of telegraph wires can be manu-
factured or imported only at govern-
mental level—Government may give
licence to an importer. If an impor-
ter buys them and keeps them in
stock, from where a portion is stolen.
The person who stocks from the im-
port will be prosecuted because
he happens to possess a particular

type of wire whieh is used only by

the Government or Government is
the only purchaser. Here the stockist
will have a special advantage from
his - counterpart of other goods.

Therefore I consider that though the
Bill might look very innocuous it has
very -dangerous potentialities. I feel
that under the existing provisions In
the parent Act there are enough pro-
visions. under which a. person who is
in illegal-.possession of this partieular
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type of telegraph wires can be prose-
cuted. That being so I consider that
the present measure is, if I may say
so, the thin end of the wedge. Out
of about five hundred cases only in
two or three instances the courts have
not agreed with the institution or accep~
ted the mind of the legislators. If
we allow such things to continue and
give such powers to the executive and
allow such an attitude on their part
so far'as judicial institutions are con-
cerned, if we allow all the normally
accepted principles of law to be
given the go-by, whatever semblance
of democracy we have in our country
will be destroyed. I would like the
Minister to consider it carefully and
I hope he will take the best possible
legal advice that Government has. It
is not necessary to amend the provi-
sions of the existing Act. This will
have dangerous potentialities which
might affect the interests and liberties
of the common man, That is all that
I wanted to say, Sir.

Shri R. K. Chaudhurl: Mr. Deputy-
Speaker, Sir, it is said in our country
that there is nothing like a small
river or a big river, and there is noth-
ing like a small snake or a big snake.
A small river can drown a man as

much as a big river can. A per-
son will die from the bite of
a small snake as quickly as

he will die from the bite of a big
snake. Similarly, there is no differen-
re so far as this House 15 concerned
between a big Bill and a small Bill.
In fact I have found that the small
Bills are more dangerous and require
much greater attention than the big-
ger-‘ones. Therefore I hope, Sir, that
you will kindly pardon me if I take a
little time in bringing to the notice
of the hon. Minister the grievances
which I feel on account of this Bill,

Hon. Members who 'were present it
yesterday evening's : gathering when
Mr. Nixon spoke would remember this.
He sald that there is some similarity
between India and the United States.
He sald: The air you breathe here is
freg: thp.-re is tolerance of religion,
freedom of speech, freedom of the
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press, justice under law and dedica-
tion to the way of peace. I do not
know what Mr, Nixon will say after
he hears that in this House we are
just indulging in introducing a new
idea of criminal jurisprudence, and
that new idea is that the burden of
proving his innocence will be on the
accused. I do not know what the
American law on this subject is. !

know that the French people have got .

a sort of a maxim that the burden
of proving his innocence is on the
accused. But there is one stage where
the Police goes into the case very
carefully and then the burden falls on
the accused person. We were so long
following the salutary principle of
British jurisprudence. We have al-
ways been wanting that a person who
wants the accused to be adjudged
guilty, should give his evidence in
support of his case. I have been ra-
ther pained from the way in which
we are proceeding.  Yesterday and
day before yesterday. while discus-
sing the Banking Companies Act
Amendment Bjll. I heard a mild echo
-of the days of Warren. Hastings; I
heard a mild echo of the days of
Justice Rowlett. , Warren Hastings
hanged a man because, according to
'him, he was guilty of forgery. Hund-
Teds of men will be hanged, I say from
the way in which the Banking Com-
panies Act Amendment Bill was dis-
cussed yesterday and day before. if
we follow the way of Warren Has-
tings.

Shri Jagjivan Ram: Try to adjust
yourself to the changing circumstan-
ces.

shri B. K.. Chaudhuri: Justice Row-
lett wanted to do the very thing which
my hon. friend Shri Raj Bahadur is
going to do now. He wanted that
everybody should be found guilty, clap-
ped into jail, unless he can prove his
innocence. That is the principle which
is being followed now. Sir. I am a
lawyer. ] have regretfully to observe
this. A lawyer gets his fame and en-
ters into public life for his practice
at the Bar. But, the moment he be-
comes a Minjster or some authority,
he flings off the ladder and forgets
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his law. It is as if somebody has

8aid, unless you. forget.the. law and

overcome the seruples of a. sense of
justice, you .cannot..become. a good

Minister.
- -An Hon; Member: Is that your ex-
perience?

. Pandit - Thakur Das Bhargava (Gur-

. gaon): He {s speaking of others.

Shri Jagjivan Ram: That is why
perhaps he failed.

. Shri R. K. Chaudhuri: Whatever you
say, I would bear calmly and cheer-
fully because I know that you have
not ..

Mr. Deputy-Speaker: The hon. Mem-~
ber will kindly address the Chair.

. Shri R. K. Chaudburi: That is a mis-

.take which I always commit. Some-

times, the Chair is otherwise occu-
pied—I mean no reflection—and does
not stare at us.

Mr. Deputy-Speaker: I always like
to see the cheerful face of the hon.

Member.

Shri R, K. Chaudhuri: I also feel
that there will be no mischief in star-
ing at you.

Sardar A. S, Saigal (Bilaspur): That
is a reflection on the Chair.

.- Pandit Thakur Das Bhargava: No,
no. He is incapable of making any
reflection.

Shri R. K. Chagdhuri: What I was
trying to impress was this. There are
a few lines at the end of the State-
ment of Objects and Reasons and they
can also be found in the section it-
self. The section provides that a
sale or purchase can be effected only
with the permission of the prescribed
authority. Such s sale as I had men-
tioned yesterday by way of enquiry
did actually take place in the year
1948, particularly in those areas where
there were war materials. The Ameri-
can army sold large quantities of
telegraph and telephone wires and
when - they were prosecuted

afterwards, particularly I remem-

ber. cases in Tinsukia and. Dibru-
garh, they produced the receipts from
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the Army officers and the prosecu-
tions were withdrawn. Does my hon.
friend the Minister contend that all
these wires have now been entirely

rendered useless and have not passed’

from hand to hand? If such a thing
had aiready happened, it would be
difficult for the person naw in pos-
session of the wires to show that he
purchased it during the war at such
and such a time, or that he himself
did not purchase it but he purchased
it from such and such a person who

purchased it from the Army depart-
ment. '

Then, again, you have provided in
this very law that a purchase or sale
can take place with the permission of
the prescribed authority. One person
purchases with permission from the
prescribed authority. After some
years, he sells it to somebody el:ss
without any permission, No permis-
sion is perhaps needed for such sales.
The other man will be prosecuted
and prosecuted with success because
he would not be able to prove that he
has the permission of the prescribed
authority. This is the loophole through
which the persons actually in pos-
session of these materials will escape
and the whole object of the law will
not be achieved. When the previous
provision was introduced under clause
4, there was some idea that they
would be able to rope in all crimi-
nals of this nature. It was found ac-
tually in the trial that the charge could
not be proved. Similarly here when
you have left this loophole, whereas
purchase and sale can be effected with
the permission of the prescribed au-
thority, further change of hands can-
not be stopped by this law at all. A
clever and guilty man may escape;
an innocent man may suffer. The
object of the hon. Minister will not
be achieved. Similarly, again, there
is one great thing which cannot be
got over however much you may like
to arrest men and hang them in the
next lamp post. That sort of idea
may come in the future, if, unfortu-
nately, the Congress gets unseated
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and some other party comes into

power.

Shri 8. 8. More: If you continue in
power for some time.

Shri R K. Chaudaurl: So long as
you have any scruples for criminal
jurisprudence, you cannot succeed
in the prosecution merely on account
of these two clauses. Conscious pos~
session will have to be proved. I may
have hundreds of bundles of wires in
my courtyard. Unlesg conscioug pos-
session is established, you cannot get
away with the prosecution. unless
you have got a telegraph magistrate,
just as you have Railway magistrates,
who can try cases in a telegraphic
method and convict people.

Shri Raj Bahadur: Does the hon.
Member want that the provisions of
the Bill should be more rigid? He
is arguing for that.

Shri R. K. Chaudhuri: My point is
that he will not achieve the object
with which he has brought forward
this measure. The only thing will be,
it will throw into mud the fair name
of India. That is what I am saying.
You will pass such drastic laws cal-
ling upon the accused to prove his
innocence. You will pass laws which
will only bring discredit to you. At
the same time, the object with which
the laws are made will not be achieved.
How much of these telegraph and
telephone wires will be there through-
out India? For the purpose of these
worn out telegraph and telephone
wires, you are introducing a measure
which does not bring any credit to
the Government.

dfgw sTET TW wWriw AT
fecft eftw wmEw, & 7 WX T
w faw ¥ a & g H o ¥ e
FE fF T I AF R A AT @ E
oY fr Az 99 T grfor g o R
Ariifye de grow F O ga AT
forg aer fir srOifoe S grow &
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Shri R. K. Chaudhuri: On a point
of information. does the hon. Mem-
ber want that in all criminal offen-
ces the burden of proof should be
on the accused, or. if he has made
any distinction, what is the reason

for making the distinction? That should
be made clear.
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T fF g 7 & afawrE o @
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fam & werw § @AY aFEY G-
fag afR sraw 7dY §, s A
X & TAM AT T HAHT,
IA gX T 7 Yo & fox ug sAfe
faw wrd § a7 d g@d Fr§ A T8
Swar ot aog ¥ A ag #g &% fF
o fodt are wT & aefass
f&dy &w 3= & TfaeTe & &%
@ € 3R fed @ Trag s
GF ATAT | F EE ATEY THAY A8 A
¥ @ wTar g

T oW feg (g A

qfewq) : aaafr wfea, Ifs g
$72 PSD
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BTET AT TG IS AW ¢, o qF
w+8 T#s ¥ W 7 O € fr owt
Fré s 7 @Y, agt arfew s e g

g wEimgaIed, w=E ol
afar T 2 fo 3o ofr af¥ &

ferrd iz 7y avw &, fafveeT &Y
FE ¥ &% a1 9T ugh o< fow faur
AT E‘ far 777wy fgte wfam awd
#1 grfgeg dt 9 @ | T A H
¥t wrd 7 g agar fx gar ar gwd
aga a7 foar § fomd syar et
sfer w1 wifaq aar 9zar & fa ag
frgte 2 1 e s & B o9 gw AT
AR &, B4 e @A ufEd &
fadt fgrr et gA A A gw 7 oY
w1 a1f ox g o o fm & g
T AgT qF FrT T € R E
a # wawar g fo wfw ¥ e
fefY 3 & @) & fa T sEwy #Y
wifas w0 98 & & gaETe W@ g

Tt 7T, WA A AT IATAT
g & wre 11 &, &% frdw o
Tgar &, fear ®Y a3 I F7 ager 3w
grar § ar @ aofle arofre avg A
qTET WA A FATE H FY
waTa g, firelt & o & a5 @ & ot
2 o fredt & WX F i € gEd
arror 7w I o | R s
aa & 6 39 amft &1 9d 1 I
atfag woar foaar *few & omar &,
# quar wEaT g R W et af
FIL 3T Fredr & faers fomw
feromms TFawT wo § WT g WP
7dl FT gwdr fF apw gl 7 aE
AT §, W7 ATHIL & O AT AT
T a1 FTHTY AEIETL O g Ay
fie ¥ qg onfew s a% e ag A& N
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[mgmamw fag)
IF & OTH ¥ ICAS GO &, IAHT AL
g 9 77 ¥R ¥ qF @A &

g A qg wred NG w1 ;@A
WX Janr o fredr wfed ! @

faw & @ 9 o wasq fesmgm fe
q@TA WA Gar wifad $W A
qrar A8 @w, garfeq gty st
R 7g FfaE Tom @ fe oag oo
1 fadly afag w3t ik dar FW &
o T8 & R g oF aga 93
foara &1 @7 & @ § |

4P M

AT Nex =t Wy AT ITH 9T
A AT | & WA qead
AqAY qrdf 1 gadA FIAT ra@r g )
sfea i £ 9g W [T § fF S
T | W oF @ § A fw aqd fao =Y
ara g arf ¥ @ W F a4 fv o g
AE TF I Y A Fgr | IPA aga
gL A% ¥ Fg1, FfFT T W A
At ama Y ag | A A = §
[ AT TP qgF FL a1 @l AT g,
3fe 1 widw & gaex off, o agEa H
D, a W aver e ag Ste a Adi g,
fog ot g arw & wtar € 1 @ ar
A fE AT FH @R, TE 9 G
qTar §, g TgRT ATy g1 g fadedy
v Y A AR AU A T WA QY
wgarg r g O fraal £, swmafy o,
AT g 7 ovA A | 7 AIY FwT
fr e A1, wawly N, 77 wferax
g = gaar war Afga o
qgr 9T ATE, ATAEGS N T G

dfgn st e wniw : few afy-
WX ¥ A0 WA & A9 QAT wwy
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W waan fay c fw &
T A AfOAT, FEST FE FTFAT
g e ¥A 3 @ F A€ v T
fF @ grom &1 A afaw § ITET
TAT HIA TS A9 & §, T TF d97 ;v
w9 § | ag 4t A § fr fafaeT
Tg 9T AT AE I AT 9T FA F ¢
W AR § Wi Adea ¥ oF g fE
T% WX g 5 wiuw ¥ waew, IR
qEITET SN, W I faers @ @
g @ AR 7 faae o wwfegd
S FE AT AT WS N AY ITH
T Qraar @t wifgw v oAz ug
wifam w3 fr o sfe & XA &
g SUET TRE A TGl &, Ag ATARRE
ITHY § | 9T IAH LAAT qifaw F@
Y AT AgE & At §IHT A 9T T 7T
At s =fgd

Some Hon. Members: Sir, the time
is over.

Mr. Deputy-Speaker: 1 shall ex-
tend the time for the Private Mem-
bers’ Resolutions, by whatever time
we exceed the time allotted for Gov-
ernment business.

w®  TwAreger fag o gty
WERT, § G AW T QT §, @9 @
g ¥ 5 0¥ ¥ frgw a7 forrs
g & arfearde Wt agAm Qe
§ TER A TEATHE ...

HeTor Wt (s oot Tw)
AT AT g T A q® §

oy TwAregw fog 3@ oar
# st e fv famd grad g d,
% gq F agRa & 7 9 ¥ w9
qfeqrie #t gwaa A @ AT FL
AR AT TB TE T a%d § |
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The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That the question be now put.”

Mr. Deputy-Speaker: The hon. Min~
ister.

Shri Raj Bahadur: Mr. Deputy

Speaker, Sir, I think a full and com-:

plete answer to the points raised in
the course of the debate has been
given by my hon. friend Pandit
Thakur Das Bhargava. 1 can assure
hon. Members that there is no ques-
tion of breaking or violating any recog-
nised principles of jurisprudence.
The question is that the gauges of
the wires have to be proved first. It
is also well-known that wire of these
particular gauges is not available
anywhere, excepting with the Posts
and Telegraphs Department. There-
fore. if anybody is found to be in
possessinn of telegraph wire of these
gauges, the onus lles on the accused
to prove that the wire has come in-
to his possession lawfully.

With these few remarks. I beg to
move: *

“That the Bill to amend the
Telegraph Wires (Unlawful Pos-
session) Act, 1950, be taken into
consideration.”

Mr. Deputy-Speaker: The question
is:

“That the Bill to amend the
Telegraph Wires (Unlawful Pos-
session) Act. 1950, be taken into
consideration.”

The motion was adopte;.
Clauses 2 to 5 were added to the Bill.
Clause 1. —(Short title)

Amendment made:
In page 1, line 3, for “1952" substi-
tute *“1953".
—[Shri Raj Bahadur]
Mr. Deputy-Speaker: The question
is:
“That clause 1,- as
stand part of the Bill".

The motion was adopted.

amended,
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Clause 1, as amended, was added to
the Bill.

The Title and the Enacting Formula
were added to the Bill,

Shri Raj Bahadur: I beg to move:

“That the Bill, as
be passed”.

Mr. Deputy-Speaker: The question
is:

amended,

“That the Bill, as
be passed.”

amended,

The motion was adopted.

RESOLUTION RE: UNEMPLOYMENT

Mr. Deputy-Speaker: The House
will now proceed with the further
discussion of the following Resolution
moved by Shri A. K. Gopalan, on
the 22nd August 1853, as also the
various amendments moved thereto:

“This House is of opinion that
immediate steps be taken to
arrest the growth of unemploy~
ment in the countiry and to pro-
vide relief for the unemployed.”

We have exceeded the time allot-
ted for Government business by five
minutes, and I shall therefore extend
the time for the Resolution, by five
minutes.

Shri T.K. Chaudhuri (Berhampore)
May I ask how long we shall carry
on with this Resolution?

Mr. Deputy-Speaker: I do not
know, As long as the House wants
it, we shall go on with this Resolu-
tion.

Shri 8. 8. More (Sholapur): That
is the correct reply.

Shri H. N. Mukerjee (Calcutta
North-East): Last time, there was a
suggestion to begin with., that we
might close the discussion at 6 p.m.
but then when it was found that
two of the hon. Ministers were to
speak. the House decided that the
discussion should be continued for
another day or so. That being so,





